IN THE CENTRAL ADNINISTRATIVE TRIEUNAL.
PRINCIPAL BENCH, ==~ ",
MEW DELHI. el

Date of Decﬁsﬁon:\m1.12;9f

0f 3996597
ALK, STNGH ... APPLICANT.
Ve

UMION OF INDIA & ORS. ... RESPOMDENTS

CORANM:

THE WOM'BLE SHRI P.C. JAIN, MEMBER (A).
THE HON'BLE SHRI J.P. SHARMA, MEMBER (J).

For the #pplicant ... SHRI SHYAM BABU.

“or the Respondents e - - %
4

1. Whether Reporters of local papers may he
s1Towed to see the Judgement 7 L

2 To be referred to the Reporters or not ? N

JUDGEMENT (ORAL) {

The learned counsel for the applicant has been heard ?
on admission and interim relief. :%

. QL
The applicant, who was (e Assistant Sub  Inspector
of Police (Ministerial) in the Delhi Police. was procesdad
with departmentally and he has been dismissed from service by

an order passed on 10.87.92. He filed an spoesl on 7.8.92.

which is sti1l pending. He has also been served with a notice
dated 22.10.92 askina him to vacate the residential  quarter

No.J-2/3, Type-11, Andrews Gani. New Delhi, allotted to him
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fet, 1985, he has assa ailed the aforesaid or er @* ﬂwJﬂ 5l
from service. and has prayed for (1) gquashing and sett ing

side the enquiry report dated 9.6.92: (i1} auashing and

I

csetting aside the impuaned .order dated 10.7.97: (i11Y or the
appellate order that may be pas sed during the pendency of the

L»a,w&
l (iv) to reinstate him into the sy

present asplication
with all consequential enefits of seniority. monetary o
promotian. As an interim  measure he  has reayerd 1ot

direction be jssued to the respondents not to disnogaess bim

from the aforesaid Goverrmént auarter.

The praver for guashing of the topellate order  that
N T Rl P
may be passed and o pdeldby weamtanable. ddmittedty.  the

plicant against the punishment order
(_'P ”'\,qad A .
mot vet been dizposed of fag 2 period of «ix monthe from the

T

appeal filed by the app

£iling of the appeal has lapsed.
the praver for quashing of  the enaviry  report o ang o Ihe

ounishment order is accordingly premature and not maintainable

in arcordance with the provisions of Sub-Sect on ' Section J0

of the Administrative Tribunals  Act, 1205 &

praver for interim

applicant ic not  disposcesced from the avarter alior-od 1o

him while in  service, till the dizposal of the ppenl Tiie

08 is. accordingly. dispozed of at the admizoion otane diself
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the Tribunal in accordance with the Taw. if <o advized, if he

\
is”

agarieved by the final order.

this case.

( J.P. SHARMA )
MEMBER ()
01.12.92
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( P.C. JAIN
MEMBER (A)
@1.12.92




